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(4)
position that no casual labour has been engaged by the
respondents after the disengagement of the applicants as
the applicant have failed to produce any proof thereof.
In so far as Mrs. Anita is concerned, I find that she
has been appointed on compassionate ground upon the death
of her husband Shri Gulab Singh Joon on 30.5.97, who was
working as Coupon Clerk (Group C Post), after taking
approval from the competent authority. She joined duty
as Safaiwali in the office of Respondent No.2 on
29.8.2000. 5o, the applicants should have no grievance

fore, the OA deserves to be

o

against this alsoc and, there

dismissed.

6. During the course of the arguments, the learned
counsel for the respondents has drawn my attention to the
decisions dated 7.1.2002 in CWP No.79/2002 and CWP
No.60/2002 by which the Hon’ble Delhi High Court has
stayed the Tribunal’s orders dated 13.9.2001 inm OA
1816/2001 and 5.9.2001 in OA 2473/2001. The Hon’ble

High Court in the aforesaid CWPs has held that the order

- passed by the Division Bench in CWP No.5443/1898 that the

Scheme is an ongoing one reguires re-consideration as
the matter involves a gquestion of
therefore, be considered by a Full Bench. In view of
this position also we are unable to grant any relief to

the applicants at this stage.

7. In the result, for the reasons recorded above, the
present OA 1is devoid of any merit and is accordingly

dismissed. No costs.

(M.P. Singh)
Member(A)




